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F1rsT ANNUAL REPORT OF THE NANGAL
FERTILIZERS AND CHEMICALS (PRIVATE)
LIMITED AND THE AUDIT REPORT
THEREON

Tue DEPUTY MINISTER or COM-
MERCE anp INDUSTRY (SHRI SATISH
CHANDRA): Sir, I beg to lay on the
Table, under sub-section (1) of sec-
tion 639 of the Companies Act, 1956,
a copy of the First Annual Report of
the Nangal Fertilizers and Chemicals
(Private) Limited for the period end-
ing on the 31st March, 1957, together
with a copy of the Audit Report and
the comments of the Comptroller and
Auditor-General of India thereon.
[Placed in Library. See No. LT-383/
57.1

NOTIFICATIONS UNDER THE EMPLOYEES’
ProvipEnT FUuNDs AcT, 1952

Tue DEPUTY MINISTER OF
LABOUR (Surr Asimp ALl): Sir, I beg
to lay on the Table:

1. Under sub-section (2) of section
7 of the Employees’ Provident Funds
Act, 1952, a copy each of the follow-
ing Notifications of the Ministry of
Labour and Employment:—

(i) Notification S.R.O. No. 3374,
dated the 10th October, 1957,
publishing an amendment in
the Employees’ Provident
Funds Scheme, 1952.

(ii) Notification S.R.O. No. 3375,
dated the 10th October, 1957,
publishing an amendment in
the Employees’ Provident
Funds Scheme, 1952;

(iii) Notification S.R.O. No. 3376,
dated the 10th October, 1957,
publishing further amend-
ment in the Employees’ Provi-
dent Funds Scheme, 1952;

[Placed in Library, See No. LLT-386/

57 for (i) to (ili).]

2. A copy of the Ministry of Labour
and Employment Notification S.R.O.
No. 3411, dated the 16th October, 1957,
extending the Employees’ Provident
Funds Act, 1952, to the coffee curing
establishments.
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3. Under sub-section (2) of section
4 of the Employees’ Provident Funds
Act, 1952, a copy of the Ministry of
Labour and Employment Notification
S.R.O. No. 3067, dated the 19th Sep-
tember, 1957, adding the following
industries to Schedule I to the said
Act:—

(i) The Industrial
Alcohol Industry;

(ii) The Asbestos Cement Sheets
Industry. [Placed in Library.
See No. LT-365/57 for 2 and
3.]

and Power

THE INDIAN TARIFF (AMEND-
MENT) BILL, 1957—continued

Dgr. R. B. GOUR (Andhra Pradesh):
Mr. Chairman, yesterday we heard the
good speech of the hon. Minister com-
mending the Indian Tariff (Amend-
ment) Bill as passed by the Lok
Sabha. I would feel satisfied if my
speech at this stage could provoke
him to deal with certain of the bad
aspects of the proposition under dis-
cussion. I think the protection policy
and the tariff policy of the Govern-
ment of India is part of the planned
economic activity of our country, and
the hon. Minister had told us yester-
day that the purpose of this Bill is to
extend protection, He dealt with the
question of the automobile industry
to a great extent. Now this Bill does
not cover the automobile industry
only. To the other things I will come
a little later on. It is true that the
protection afforded to this industry is
part of the tariff policy of the Govern-
ment, but at the same time let us
know whether the purpose for which
protection is extended is served or nof,
whether there are lacunae in certain
other policies of the Government and
certain other activities of the Govern-
ment that nullify the protection given
to these industries under the various
Acts. So far as the automobile indus-
try is concerned, I think it is also
dealt with by the Transport Ministry.
So far as the transport industry is con-
cerned, the State Governments also
come into the picture. May I refer
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the hon. Minister, through you, to the
1954-55 Annual Report of the Minis-
try of Transport? On page 26 of that
report it is said:

“The Transport Advisory Council
in its meeting in November 1954 in
New Delhi decided that certain mea-
sures shall have to be taken for the
development of the  automobile
industrv. The State Governments
have been requested to take steps
for implementing the recommenda-
tions of this Conference.”

Therefore, when a certain kind of pro-
dection i gramded do dne aadamobile
industry, when the Advisory Council
attached to a certain Ministry has
taken a certain decision for the deve-
" lopment of this automobile industry
and its recommendations have already
been submitted to the various BState
Governments because the automobile
industry is part of the transport indus-
try and the States have also national-
ised the transport industry, we would
like to know what steps they are tak-
ing, whether they have done anything
in this connection or not. I think that
the difficulty in our country is not
that we have a mixed economy, a pub-
lic sector and a private sector. We
have a mixture of planning and anar-
chy both. If there is planning on
one side, there is anarchy on the
other. There may be planning in
production, but there 1is anarchy
in pricess. There 1is planning in
the Planning Ministry, but anarchy
in the Commerce Ministry. There is
planning in industry but anarchy in
agriculture. There is planning in irri-
gation but anarchy in land refprms.
There is planning in the Centre but
there is anarchy in the States except
one, Kerala. This is the sad situation
facing us today. I would like to tell
the hon. Minister that Andhra Pradesh
has a very strong State Transport, a
very good workshop, but we are fac-
ed with a certain problem there. Cer-
tain small parts are not manufactur-
ed by us, they have to be imported
by us and that is adversely affecting
the cost of production. May I know
whether the Andhra Pradesh Road

t
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Transport Department has entered
into any such agreement with the
United Kingdom exporters of buses
that they have to purchase these small
parts from the sellers and they should
not manufacture these parts in their
own workshops even if they could?
I have the information that way but
I would stand corrected if the hon.
Minister has better information in this
regard. I am told that there are cer-
tain small parts that could be manu-
factured in the Road Transport
Department workshop in Hyderabad
but we are not able to do it because
we have entered into certain engage-
ments, if I could use the Foreign
Ministry term, with these foreign
partners and so we cannot do it. There
is certain other information also. For
example, the Hindustan Motors have
entered into an obligation with Morris
Motors in UK that if they wanted to
manufacture any small parts in this
country, they will have to take the
prior approval of Morris Motors. We
do not know, the Parliament does not
know and I do not know whether the
Government knows what sort of
understandings, engagements or docu-
ments pass between these various par-
ties in India and abroad in relation to
these developments under the partner-
ship. We would like to know that
when we are advancing this protec-
tion to an indigenous industry in order
that the industry stands on its feet
and is able to cater to the require-
ments of the country and compete
with foreigners. Let us examine the
question whether the foreigners are
getting the benefit or taking away the
lion’s share of this protection that is
accrued to the industry through this
legislation. We have these various
automobile and certain other indus-
tries. In the case of glass it is the
Hindustan Pilkington Glass Company.
We would like to know what is the
arrangement. Because every indus-
trialist may have certain arrange-
ments with foreign partners or with
foreign concerns.

Tug MINISTER or INDUSTRY
(SR MANUBHAI SHAH): I would not
like to interrupt the hon. Member but
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[Shri Manubhai Shah.]
as he is dilating on the agreements, 1 '
can assure him that all agreements,
whether for import or for manufac-
turing, are well scrutinised by the
Government of India and then only
approved and they come into force. So
such fears as he entertains are not
warranted because of those arrange-
ments.

Dr. R. B. GOUR: He told us yester-
day that some time back there was a
wrong policy adopted by the Govern-
ment in allowing too many models of
cars. I would like to know whether
in those days any such agreements
have been entered into, which are
dangerous for our industry? Some
time back when the policy of the
Government of India was to allow too
many models of motor cars to be
manufactured adversely affecting our
automobile industry itself, in those
very times, was it not also Govern-
ment of India’s policy to allow so
many technical arrangements? I would
like to give retrospective effect to his
scrutiny because the protection is to
be given to those industries also which
have entered into such understandings
with foreign countries long before the
hon. Minister came into the Ministry
that he is now holding. So my doubts
are not dispelled even with the hon.
Minister’s intervention. I do see that
yesterday he said that certain requests
for increasing the prices have been
turned down by his Ministry because
he, on careful scrutiny, found that
those requests were wrong or not
necessary, but I would like to know
how many clauses of similar technical
arrangements between Indian and
foreign parties have been turned down
by his Ministry because they had
adversely affected our national eco-
nomy in the past 10 years because we
have to very seriously examine this
guestion of this particular automobile
industry, particularly when he says
that on so many occasions it has to
import small parts. About the dele-
tion percentage, he himself complained
that foreign parties adopt an attitude
which is not helpful to prices of the
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commodities we are producing. When
such problems are there in relation to
the dealings of the foreign parties
with our concerns, we shall have to
examine the question whether our
protection really benefits the indigen-
ous industry or the foreign partners
of this indigenous industry.

In this connection I am sorry that
I should differ from the Hon. Minis-
ter. It is not a question of whether
we should have an Ambassador
Cruiser car of this type or that. The
problem is that the question of auto-
mobile was raised in the couniry in
relation to our transport industry in
general. We have got the nationalised
road transport department in every
State practically. We have to cater to
those departments. We have got a
planned road transport allocation for
the Second Plan. We want buses and
trucks for passenger and goods traffic.
So long as goods traffic remains in the
private sector, I don’t think the State
Government will have to deal with
trucks except for the P.W.D. where
they are the biggest purchasers of
trucks. When the State itself, the
Government in the State or in the
Centre, have to make purchases of the
production of the industry for the
road transport and P.W.D., then it is
incumbent on the State Governments
and the Central Government, to see
that this automobile industry is
encouraged by the States in their own
sector. I would like to ask whether
the road transport department work-
shops could be upgraded.

I would like to ask this regarding
the small parts. I must say that the
modern tendency in the industry is
not to manufacture everything in the
same workshop from A to Z but to
purchase them from some other work-
shops or industries. This way they
have a co-ordinated approach among
the various industries. It is more eco-
nomical for them. For example, the
Alwyn Metal Works at Hyderabad are
raising the question that if they could
get the locks from elsewhere, their
safe would be cheaper and if they
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have to manufacture the locks, their
safe will not be cheaper. Similar is
the case with the automobile indus-
try. So, can the hon. Minister tell us
if there is one single forging mill in
this country which is so important for
any iron and steel industry or the
automobile industry? Does the Min-
ister or Government not know this,
that lack of a forging mill in this
country is costing so heavily to even
such concerns as Kirloskars, Mahin-
dras or even the Praga Tool Factory
in Hyderabad? It is a basic industry.
What steps are being taken to encour-
age such a heavy industry like forg-
ing mill, to see that the automobile
industry which is given protection
under this Bill gets the necessary
industrial raw material? My whiole
complaint is that there has to be a
co-ordinated approach not only in the
particular department of the Com-
merce Ministry in the Government of
India but also in the other depdrt-
ments as well as the purchasing
department of the Government and
the State Governments more particu-
larly.

I would like*to draw the attention
of the hon. Minister to one sirgle
point. A forging mill could be esfab-
lished in Andhra Pradesh. There is a
company that has already been flogted
with an authorised capital of Re, 1
crore and an issued capital of Rs, 80
lakhs but the Government of Andhra
Pradesh has not got more than Rf. 5
lakhs. They could mobilize only 25
lakhs. What steps are you taking . ..

Surt MANUBHAI SHAH: Can you
give the name of that factory?

Dr. R. B. GOUR: It is not a facqory.
It is the newly floated company.

1

Surr V. K. DHAGE (Bombay):
Have they got the permission om
the Government?

Dr. R. B. GOUR: Yes.

Surr MANUBHAI SHAH: If he
refers to Praga Tools, that has been
taken over.
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Dr. R. B. GOUR: I am saying that
a company has been floated with its
prospectus printed. The Government
have given the necessary licence etc.
but the factory is not there. They
have the prospectus printed with an
authorised capital of Rs. 1 crore and
Rs. 80 lakhs issue capital. They could
mobilize only Rs. 25 lakhs but the
Andhra Pradesh Government gives
only Rs. 5 lakhs, the Central Govern-
ment has no money and Shri T. T.
Krishnamachari has not brought any-
thing . . .

Mr. CHAIRMAN: Order, order.

Dr. R. B, GOUR: Therefore forging
mill cannot be started. So the ques-
tion is not merely this . . .

Surr AKBAR ALI KHAN (Andhra
Pradesh): There is some forging in it.

Mr. CHAIRMAN: Order, order. Be
a little more slow so that they can
appreciate it.

Dr. R. B. GOUR: The difficulty is
Dr. Dube, being a medical man, does
not know the difficulties. He does not
know that a forging mill is needed for
the automobile industry.

Dr. R. P. DUBE (Madhya Pradesh):
I think you are going at automobile
speed. Whether we understand or not
does not matter . . .

Dr. R. B. GOUR: The requirements
of the Second Plan want us to speed
up.

12 NoowN

This is the position. Even in this
connection I would say that you will
have to coordinate the activities of
the various departments. You can-
not afford to neglect this industry
which is being protected by legis-
lation. That is my complaint.

Sir, coming to another thing—
these are very inconvenient corners
of the problem into which, of course,
the hon. Minister would not like to
probe. Sir, he has laid on the Table
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[Dr. R. B. Gour].

of this House Tariff Commission’s
Report on sheet glass industry. 1t
is also protected. In Hyderabad, Sir,
there is one factory, Taj Glass Works,
which has got a very big sheet glagss
manufacturing machine but that ig
closed. You cannot take necessary
steps; the State Government does not
take the necessary steps; the Central
Government does not come to the aid
«of this factory. Hon. Minister men-
tioned only four factories in relation
to glass industry, whereas we have
one very important factory and I am
told if encouraged properly, it would
be one of the biggest factories in
Asia. On the one side, you are pro-
tecting an industry, on the other
that very industry is being closed. 1
tell you the State Government has
got a number of shares in that indys-
try but proper steps are not taken,
‘What is the use of this protection
when you have kept wide openings
for ruining the industry, when things
are being neglected at some  other
levels? Take the example of the
sugar industry. It is a protected
industry. You want the sugar industry
should stand on its own feet. We
have been complaining to the Fogd
and Agriculfure Ministry about cor-
ruption in Nizam Sugar Factory in
Andhra Pradesh for the last so many
months. It is dangerous because the
Food Ministry has to deal with sugar
industry technically, Commerce and
Industry Ministry has to give the pro-
tection. The technical problem hgg
to be taken up by the Food ang
Agriculture Ministry and manage-
ment has to be run by some other
gentleman. These are things whieh
are ruining the industry.

Surr MANUBHAI SHAH: We are
also looking after it.

Dr. R. B. GOUR: Think of the
factory in which Government hag
72 per cent. share. It is not giving
as much rate of profit even as a smal}
sugar factory in Andhra Pradesh ig
doing. It is being mismanaged; it ig
being badly dealt with. When things
are brought to your notice you pasg
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on the baby to the State Governmen
which passes it on to somebody else
You advance protection, somebody
else ruins the industry. If this situ
ation has to continue, then what use

is your protection and your  Tarif
Act?
Sir, I would like to touch upon

another point—about the prices —one

more point in the automobile indus-
try. The Tariff Commission says
that it did not have the necessary

time or equipment to go—1f I remem-
ber correctly, I am quoling from
memory—into the technical aspect of

each unit. My friend, tfe don. Minfis-
ter, testerday said that they had
investigated the technical side also
but they themselves say that they

have not investigated the technical
aspect in every unit. So, in this case,
Sir, I think when the protection is
advanced, the whole thing shall have
to be gone into in detail. What will be
the obligation not merely of the Rail-
way Department or this Department
or that department but even of the
other State Governments etc, in
relation to encouraging that particular
industry which is protected?

Sir, then I come to the question
dealing with production and price
trends in this protected field. The
review of work of the Tariff Com-
mission from October, 1956 to Septem-
ber, 1957 was circulated to us during
this Session. On page 8 it is stated
that the production of cotton belting,
which is again a protected industry,
has gone down. Elsewhere in this
very report it is said that the price of
cotton belting has risen. Obviously
it is no small thing. What we should
do? Why protect the industry? Why
has production gone down and why
has the price increased? In relation
to automobile industry, on page 13 of
this Report, it is said that—yesterday
he eloquently paid tributes to  the
good work that this industry  has
done—the wholesale price of piston
rings ete, has increased by about 7
to 10 per cent. during the first quarter
of 1957. Why these prices have
increased?
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Therefore, Sir, it is not merely a
question of affording protection to an
industry which is facing competition
but when the nation is affording a
certain protection, the nation has a
right to go into the full details about
the protection as to how it is being
utilised in the development of the
industry and to make it stand on its
feet. It is not merely a Tariff pro-
tection or the protection afforded
through this Act, it is a question of
an overall policy and coordinated
approach, a general policy of
encouragement to a particular indus-
try which is being protected under this
Act. Even if you give this protection
for 25 years but if there is no check
on the waste and other things, what

is the use of this protection if the
Industrial Development and Regu-
lation laws are not brought into

force and proper management is not
there? I am telling you in relation
to the particular factory that I have
mentioned. You did not take even
the trouble of applying Section 15

of Industries Development Regulation

and investigate the whole matter
as to what is to be done. They are
protected industries. Therefore, S;r,

when protection is demanded from a
patriotic angle, I think a probe into
the affairs of the industry is  also
demanded and it is absolutely neces-
sary that every step is taken and if
necessary you should even force the
State Government to take certain
steps in relation to the protected
industries.

With these words, I conclude Lt
this stage of the discussion. J

Pror. A. R. WADIA (Nominated):
Mr. Chairman, I must say that I find
it extremely difficult to follow this
Bill for the simple reason that this is
an amending Bill and the main
clauses have not been supplied to us.
We have to do some little research
and go back to the Indian  Tariff
Act, 1934. 1 think it will help our
work if along with the amending
Bills the original clauses which are
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sought to be amended either by way
of addition or omission are also given
to us. Sir, I hope that the Govern-
ment will be a little merciful to us-
and in future give all the necessary
information.

Surr H. N. KUNZRU (Uttar
desh): The original Sections will
equally unintelligible.

Pra-
be

Pror. A. R. WADIA: We might at
least try to make them intelligible-
but at the present moment it is
absolutely unintelligible.

We are actually in the dark. L
should like to speak on only one:
point and that is about the pro-
tection given to the automobile
industry. The automobile industry is
an extremely important mdustry
although I do not know on what
grounds it is sought to be classified as
a luxury. The motor cars are classi-
fied as luxury goods but I am quite
certain that no Minister, no  indus-
trialist and no Government officer of
any status could possibly do without
a motor car and at this stage it has
become an absolute necessity.
Because it is a luxury article or is
supposed to be a luxury article, it is

taxed very heavily, petrol is taxed
every time and it has become very
difficult for any car user to make

both ends meet. I do wish that Gov-
ernment would be clear in their mind
as to what constitutes a luxury. T
can understand lipsficks being classi-
fled as luxury items. I am perfectly
certain that a beautiful woman would’
still remain beautiful without a
lipstick but it is not possible for any
important person or officer today to
do without a motor car. Now, what

is really wanted in India at the-
present moment is cheap cars, the
sort of cars Ford had in mind in:

America, to supply a cheap car and
he attained that end and Hitler had
the same idea when he tried to pro-
duce very cheap, what were called, T

believe peoples cars. Now, if the-
Government of India would con-
centrate their attention on the pro-

duction of such a cheap car for the-
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[Prof. A. R. Wadia.]

benefit of Indians at large, we
would welcome any amount of pro-
tection being given to the automobile
industry. We would not grudge it.
'The Government of India should
give them subsidies. Of course, the
subsidies must ultimately come out
.of the pockets of the tax-payer and
it the cars were to be sold at a com-
paratively reasonable and cheap price,
‘it might be a great encouragement
to us to go in for Indian cars. As
things are, we find that the Indian
cars are not cheap. The cheapest
Indian car is almost as costly as the
.cheapest foreign car and I am afraid
I have heard so many complaints—it
would not be fair to mention any
names—about these cars that even the
taxiwalas try not to use these Indian
cars. The result is that we are forc-
ed, as a matter of necessity, to go
in, if not for the luxurious foreign
cars, at least for the cheapest foreign
-cars.

Surt KISHEN CHAND (Andhra
Pradesh): No, it is not possible. It is
absolutely and completely banned as
otherwise  protection would be
meaningless.

Pror. A. R. WADIA: At the
moment it may not be. I do not
know how it is meaningless.

Surt KISHEN CHAND: Foreign
«cars cannot be imported because it
is simultaneous with the granting of
protection.

Pror. A. R. WADIA: Then take
.away the protection and make them
as cheap as possible not only to the
manufacturers of the Indian cars
‘but also to the users of Indian cafs. I
do feel, Sir, that it is a necessity for
India to give as much protection, as

much encouragement, to the auto-
‘mobile industry as possible. It should
be done and I am sure Parliament

would not be against it but, at the
same time, it is the duty of the Gov-
ernment to see that the protected
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parties do not take advanage of it
and produce cars at a high  price
making a good deal of profit for them-
selves and making it very costly for
an ordinary man like myself to go in
for that car. I do not think I am
competent to  speak on the other
topics because I have not been able
to follow them at all.

Suri C. P. PARIKH (Bombay):
Mr. Chairman, it is very good that
for the first time the growth and

development of the automobile indus-
try can be discussed in this House on
account of this Tariff Amendment
Bill. As Prof. Wadia has pointed out,
this industry is of national importance
and we cannot let go this opportunity
without offering remarks which may
be palatable or unpalatable to the
Government benches. I want to point
out here that till 1953, there had been
a great deal of bungling in matters of
giving permissions for the assembly
of cars to various concerns. That
has been fortunately stopped. There
has been some progressive develop-
ment after 1953. Government have
laid down the programmes for the
various six units but even in this
regard there has been bungling. I say
that this industry is important and
that it i{s of a highly complicated and
technical . nature. It requires preci~
sion and it requires mass production.
As Prof. Wadia pointed out very well,
we must have increasing demand if
the cars are to be manufactured on a
mass scale and offered cheap. With
the present level of Rs. 10,000 and
over, we cannot increase the demand.
It must not be forgotten, Sir, that the
main object of any programme that
is laid out for the development of the
automobile industry should be the
making of cheap cars which should be
available to the common man. There
should also be the manufacture of
cars on a mass scale. At the end of
five years when we have all the steel
mills working, it should be possible
for us to manufacture cars in such
numbers that we may be in a position
to export them. We are at present
importing cars worth Rs. 50 crores
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and, at the end of five years, I think
the position should be the reverse and
we should be able to exporf cars
worth Rs. 20 crores. We should be
able to do this by 1962 and this must
be the deadline that must be thought
of by the Government. Sir, this tar-
get is capable of being achieved.

I would now explain as to how the
bungling has been made. This was
done by giving permission to three
firms to manufacture light cars, the
Hindustan Motors Ltd.,, the Premier
Automobiles and the Standard Van-
guard. I say that only one car should
be allowed to be manufactured 1In
the country. We have neither the
capacity nor the finances, nor even
the technical manpower to man three
units which we are having at present.
If we have only one and concentrate
on one mode], I think by 1961 we
shall be able to export and make the
cars cheaper. I may here casually
point out that the baby cars should
also be there costing about Rs. 6,000
to Rs. 7,000, The present price of
Rs. 11,000 for the Hindustan cars also
be brought down to Rs. 9,000 and the
baby car can be priced at about
Rs. 6,000 or Rs. 7,000 and only these
two cars should be allowed to be
manufactured in this country till
1961. We have permitted the manu-
facture of three cars, the Ambassador
by Hindustan Motors, the Fiat 1,100
by the Premier Automobiles and the
Standard Vanguard. I can elucidate
the matter very well by quoting the
figures of investment and the re-
sources of these units to find out
which of the three we should prefer.
Hindustan Motors have Rs. 656 lakhs
capital and the gross blocks are
Rs. 437 lakhs. This is the concern
which has the highest paid up capital
and reserves and its gross block is
also fairly good. Then the second
comes the Premier Automobiles. Its
capital is Rs. 217 lakhs and its gross
blocks is Rs. 206 lakhs. I am giving
the figures from the latest balance
sheets available. Now this concern
comes second but not the kind of
second that we want. If we want to
make the cars cheap, we shall have to

[ 21 NOV. 1957 ]

(Amendment) Bill, 1957 504

go in for mass production and we
shall also have to export these cars
to other countries. How could we
not do it especially when our steel is
fifty per cent. cheaper than the steel
produced in other countries? So we
must manufacture cars with a long-
term range in view. We should not
dissipate our energies, our technical
skill and our financial resources by
going in for the manufacture of three
different types by three different
units. Unfortunately, I have not got
the figures for Standard Vanguard
but I am quite sure, Sir, that its
capital would be somewhere around
one crore of rupees and its gross
block would also be one crore of
rupees or even much less than that.
Sir, that it may not be too late for
Government to amalgamate some
units and have, if possible, only one
unit for the manufacture of light cars
of the Hindustan type and one baby
car of the Fiat type or of the Standard
type. We should have only two
models for manufacture and if we
stick to this programme, I am quite
sure—and it is my very emphatic

opinion—that by 1962 the prices of
our cares will be reduced by 25
per cent., and we shall be able to
export them  also. These two

objectives should not be forgotten. My
whole argument is based on these
two points. Now, Sir, with regard
to the trucks, what is the position?
Tata Locomotives are manufacturing
trucks. They have resources. (0}
course, their resources are largely em-
ployed at present in the manufacture
of railway locomotives. Even then
their resources are such and t*-
financial management of the concern
is  such that they can raise more
capital. We must understand, when
we are talking of this problem what
concerns can raise the capital, and I
say at the present moment of capital
shortage few concerns can raise the

requisite capital. Out of these six
no more than two can raise the
capital. We must understand that

very clearly. So unless Government
gives liberal assistance, this industry
will not develop to the extent that
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we desire. And do we not desire
this industry to develop to the extent
that is necessary?

Then, the third company is Ashok
Leyland. Its capital is Rs. 98 lakhg
and its gross block is Rs. 70 lakhs,
These concerns will manufacture big
trucks and trucks are required to the
extent of forty thousand. I say we
are dissipating our energies; we are
dissipating our financial resourceg
without understanding the problemg
that are ahead, because we are at
present importing and we are there.
fore again bungling in the matter,
I say ‘that amalgamation may be made
on the lines on which the Indian Iron
and Steel Company and the Benga)
Steel Company were amalgamated,
On those lines there must be amalga-
mation and to meet more competition
one factory or one concern shoulq
manufacture light cars of the Hindu.
stan Ambassador type and anothey
company one baby car—two typeg
only.

With regard to trucks, three typeg
of trucks should be manufactured—
one-ton, three-ton, and five-ton. If
we concentrate on the manufacture
of trucks in this fashion, I am sure
we will be partially able to solve the
problem of rail and road transport in
our country. Otherwise, whatever we
may do, I think, with these resourceg
they will not be able to progress,
They cannot raise any further capital
They cannot increase the production,
I think we must open our eyes ang
give concrete suggestions to the
Finance Minister and the Commerce
and Industry Minister, in order thag
we may achieve this object anyhow,
by any means. We do not want tp
manufacture goods which will be very
dear, for which the demand will be
less, because the cheaper the goods,
the greater will be the demand ang
you can do this only by having tweg
types. With regard to this it shoulq
not be forgotten that at present the
bungling has been there in this indus.
tr7 on account of imports of so many
luxury cars till now. I do not mean
that luxury cars should not be alloweq
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to be imported. They may be allowed
to be imported, but the import duty
should be three hundred per cent. If
we cannot go against GATT, then a
cales tax of 300 per cent. ad valorem
should be levied on such cars, in order
that we may not waste our foreign
exchangs by unnecessary 1mports.
Luxury cars may be allowed to be
imported but they should not be
allowed to strain our resources. It
has been too late and the Finance
Minister has very well stopped it,
although the mischief was done. If you
go through the streets of Bombay,
Calcutta and Delhi you will find that
fifty per cent. of the cars are luxury
or big cars. There is still scope for
mischief which I am pointing out to
the Ministers. That is, the embassies
and Governors are allowed to import
cars duty free and they are buying
them. They may do it. That does not
matter. But when they re-sell these
cars in the country, sales tax to the
extent of three hundred per cent.
should be levied on such cars. We do
not want to encroach on the preroga-
tives of any one. But at least let
them feel the pinch of what they are
doing, because in this country we can-
not afford to have cars of the luxury
type. There are embassies selling
their cars after one yvear’s use. Let
them sell it, but let buyers pay 300 per
cent. sales tax ad valorem. About
customs I think I have already pointed
out that the GATT difficulty may
come in. If it does not come in, 1t
may be considered. But what I want
is that the car whijch at present costs
Rs. 15,000 to Rs. 20,000 must cost
Rs. 50,000. That is my argument. [
can travel in light cars as well as
in luxury cars. If you want to travel
on difficult roads, the jeeps are there
and the manufacture of jeeps is con-
ducted by Mahindra. About Mahindra
and Mahindra also the Minister said
that they have made great progress
and about 39 per cent. of the compo-
nent parts.are manufactured by them.
I am still not convinced about it. The
figures may have been given from the
Tarif Commission’s Report. What T
am saying is that the capital of

Mahindra and Mahindra is Rs. 80 lakhs
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and their gross block is Rs. 64 lakhs.
Its total sales are Rs. 14 crores. The
Minister may be right. But I am just
trying to point out whether this
Mahindra and Mahindra company will
be able to carry on and undertake the
work which is allotted to it, because
with the stoppage of other cars, the
demand for jeeps will increase in the
country. You can make the jeeps a
little more luxurious also by having
better seating arrangements because
they can go on any roads. So, these
jeeps will be sufficient for travel in
our country. |

As regards trucks, Ashok Leyland
are manufacturing trucks: Premier
Automobiles are manufacturing
trucks—both cars and trucks and the
capital is Rs. 200 lakhs, We want to
produce goods to the extent of Rs. 100
crores in all, between all of them. I
would like to know whether it is
possible to do this. That must be first
examined—with this company, with
this gross block and with these
resources and the resources they can
raise in the country. There is another
factor. Four concerns out of these,
and I am dead certain that except for
two concerns, the other four concerns
cannot raise capital in the country
unless Government guarantees; or the
Yoans of the LF.C. only willhelp them
I say that all these concerns should
be encouraged. Considering the pro-
gress that they have made during the
Jast three vears we should encourage
them by all means. By this means or
by any suggestion I do not want to
discourage the progress they have
made, because in their hands we shall
be much better. But I would ask
Government to give them liberal
loans in order to achieve our objec-
tive. Our objective is to have two
cars—one light and the other lighter;
and one jeep, three passenger cars.
And then we should have three trucks,
one ton, three ton and five ton. These
could be produced on a mass scale
and sold at the cheapest price. I think
the Government should go the whole
hog in the matter of financing these
concerns. How can that be done? I
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25 per cent. equity capital in these
concerns. Government should be res-
ponsible for the growth and develop-
ment of these concerns. Therefore, I
specially ask that they should invest
25 per cent. of the equity capital in
these concerns and the rest may be
in loans. And if the concerns are still
unable to raise the equity or prefer-
ence capital required in the market,
then Government might go to the
extent of fifty per cent., and the
management should remain in private
hands. These concerns should not be
starved of the funds for development.
That is the main factor that has to
be borne in mind, because if we want
to save foreign exchange, if we want
to earn foreign exchange, all these
drastic remedies and drastic steps will
have to be taken.

Now, Sir, about the manufacture of
these three cars, it is very well that
the Minister said that he would not
allow the manufacture of baby cars
until the programme of these three
light cars is fully implemented by
them.

[Mr. DepuTty CHAIRMAN in the Chair.]

That is what I understand. But in the
“Hindustan Times” it has appeared
that the programme that has been
given to these units has been different
and they are allowed to manufacture
other cars .

Sarr MANUBHAI SHAH: That is
wrong.

’

Sur1 C. P. PARIKH: I am very glad
that it is wrong. 1 am more glad that
the Minister is convinced and he has
assured this House that he will not
allow it. If he allows it by reducing
the three models to two, then only it
will be better. That depends on the
plant and machinery, equipment,
building, etc. The investment at pre-
sent is less than Rs. 1 crore and it is
therefore still worthwhile to consider
the amalgamation of the two smaller
units into one. Small units cannot run
these automobile industries. If we see

say Government should at least hawe | how the other countries are able to

73 RSD—3.
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export their cars, we will find that
they are manufacturing on a tremen-
dous scale, beyond our calculations
and beyond our future hopes. There-
fore, at least we must achieve an
economic cost of production, and our
country is big enough and it can cope
with the situation. Our population is
daily growing. I think the demand in
the next three years may be doubled.
If we present the cars at a price of
Rs. 6,000, the demand will be doubled
in my opinion. So, I say, instead of
allowing three models, you allow the
manufacture of one light and one baby
car and scrap out the three models,
“That is my concrete suggestion and I
think the hon. Minister will give his
earnest consideration. Why is this
mass production necessary? Because
the cars have many component parts.
If each model manufactures its own
component parts, then it is bound to
be dearer and dearer. If one model
is manufactured, if ten thousand cars
are manufactured of one model
together with its component parts, then
it will be much cheaper, it will be
ultimately cheaper to the extent of
25 per cent. in my opinicn. When I
am arguing this, I say that by super-
vising these units Government should
exercise great control and regulation,
because this is an important industry
which we want to build up. We want
to make it an exporting industry, and
this could be done if we exercise
greater control and supervision and at
the same time render liberal financial
assistance. The two things go together,
The concerns will not then complain.
The concerns would think that they
are existing in the national interest.
They are also important for defence.
All these factors should not be for-
gotten. We cannot live in vain hopes.
We must know the resources of each
concern. We must know to what
extent we can develop. I say that out
af the resources of six concerns only
two concerns can raise further capital.
About the rest of the concerns I am
very doubtful. I know the investment
market, I am myself interested in this.
I am conversant with this to a small
degree. I know the feeling of the
public. I know how they will be able
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to raise the capital. For capital they
will have to come to the Government,

Now, Sir, Dr. Gour has raised the
argument that these concerns are
making profits. That is a wrong
impression. They are not making
profit. I think these concerns are
simply striving to stand in competi-
tion with products of the foreign
countries. They cannot stand. Their
securities are quoted at a discount
after being contributed by the share-
holders for the last ten years. The
biggest, viz.,, the Hindusthan Auto-
mobile is quoted at a discount of 40
per cent. They are not in a prosperous.
condition. They have undertaken to
manufacture the necessary require-
ments in the couniry, and for that we-
must assist them, we must give them
all financial mssistance, we must also
exercise control and regulation.

Now, Sir, the hon. Minister has
assured us that by 19861 there will be
80 per cent. component parts manu-
factured in this country. I am very
glad to get that assurance, and I am
very positive that, if only there is one
mode! instead of three models, the
cost of these compoaent parts will be
lower, and these component parts will
be cheaper. Now, Sir, why am I
making these remarks? 'The Tariff
Board themselves have said that the
Government have made a mistake in
sanctioning three units because they
have to manufacture the parts that
they require. Government have
already sanctioned too many units and
they have made that mistake. I think
it is not too late to amend the mis-
chief. We must have the boldness to
do it. I think if we cam acquire @&
concern, we can very well amalga-
mate a concern. If we can have
power to acquire a corcern in the
national interest, I think we must have
greater power to arnalgamate these
units in the national interest, and that
question should be examincd.

Surr J. S. BISHT (Uttar Pradesh):
How will you choose the units?

Surr C. P. PARIKH: The units
which are the lowest and least equip-
ped and whouse capital is less than
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Rs. 1 erore. Even if you lose Rs. 50
lakhs, it will be a greater gain to the
nation to amalgamate them. I have
given the figures of investment of each
unit. The loss will be more than re-
paid by the reduction in the cost. That
fact should not be forgotten. I am
saying, Sir, that we must concentrate
our attention on mass production, and
mass production will create greater
and greater demand in the country.
I am quite certain that if this process
is followed, if it is accelerated, by {961
or 1962 we shall be an exporting
country.

Surt MANUBHAI SHAH: Only for
the information of the hon. Member,
jeep is manufactured by only one firm
and that too in an intensive manner,
and yet the price is high.

Surr C. P. PARIKH: It is surpris-
ing that one can manufacture inten-
sively merely with a capital of Rs. 80
lakhs; I think those figures are wreong,
and the manufacture is not conducted
on an intensive scale. Production
should be doubled or trebled, and then
the price will be cheaper. If i is
manufactured on an intensive scale I
am unable to admit how it can hap-
pen. 1 think the hon. Minister and
the Secretary have to analyse the
figures which are given to them. They
may have no time to go through them.
It requires time to study certain things
and to find out loopholes. That is the
main thing.

(Time bell rings.)

My last point is this. I am not
making these remarks in order to dis-
courage the present industry. I am
only making these remarks in order
to put the industry in such a position
that it develops in the national
interest. We should have cars manu-
factured in such a manner that there
is 20 per cent. reduction in price. We
may have cars costing only Rs. 6,000
and Rs. 10,000, and we may have jeeps
costing a very small amount. If we
do this, the demand in the country
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With these observations I finish my
speech.

Surt KISHEN CHAND: Mr. Deputy
Chairman, the hon. Minister has intro-
duced this Bill, the Indian Tariff
(Amendment) Bill, and I think the
whole of his time was devoted really
to the automobile industry., We pointed
out that the automobile industry was
a very important industry and that a
protection of 40 per cent. was going
to be given to it. I wholeheartedly
support him in his statement that the
automobile industry is very important.
But this protection of 40 per cent. that
is being given to the automobile indus-
try is only a show thing, because no
automobile is permitted to be imported
in our country. The hon. Minister
pointed out that protection was given
to the sugar industry for so many
years, protection was given to the
cloth industry for so many years, and
so on. That analogy, I think, is not
applicable to this industry because no
imports are allowed. If imports were
allowed, then the market would have
had the choice of either purchasing a
foreign car or of purchasing an Indian
car, and then there would be the com-
parison in prices. In so far as this
Bill really gives protection to the
automobile industry, this Bill is an
unnecessary Bill. If you do not per-
mit any import of cars, then this does
not arise. Supposing after two or
three yvears you are in a position te
import, then the hon. Minister could
have come to this House and given a
protection, but at the moment he is
trying to confuse the issue.

I fully support Mr. Parikh when he
pointed out that we see plenty of big
cars in the cities of Delhi, Bombay and
Calcutta, and they are all owned by
the diplomatic services and the con-
sular services and those who come
here under the Technical Aid Pro-
gramme. They bring cars duty free
into our country. I suppose a good
Chevrolet costs Rs. 10,000 or Rs. 11,000.
They use it for three or four years
and then sell it for Rs. 25,000. They

will be doubled, and the production ; make a profit of Rs. 15.000. So, the

will be also doubled.

an who has come under the Techni-
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cal Aid Programme not only takes
away his fat salary but he takes away
another Rs. 15,000 in his pocket.
There is a great demand and these
embassies do a good sale. They are
importing large cars every three years.
As soon as the three year period is
over, they sell the cars at double the
prices and they make a good profit.
It is a regular trade for them. So,
I submit that, if the hon. Minister is
really sincere and he wants really
that this protection should be granted,
he should make a law that the parti-
cular embassies and the people who
come under the T.CM. should sell
their cars to the Government at the
price appraised and allowed by the
Customs Department. They import a
car at a certain price every three
years and sell it. And only the appre-
ciation price of three years should be
allowed.

Suri MANUBHAI SHAH: Thisis a
matter of foreign embassies in which
we have got to observe certain rules
and reciprocal formalities and it does
not really affect the automobile indus-
try of this country if a dozen or ten
or five cars come here. If we can
avoid it, the foreign embassy portion
may perhaps not be dilated upon.

Sarr KISHEN CHAND: Iam simply
saying that there are such cases. One
hon. Member referred to it. But what
I am saying is, while foreign cars are
not coming and are not being allowed
to be imported into our country, there
is no point in bringing forward this
Bill at the moment.

Then the hon. Minister said that the
Tariff Commission has done a very
good job; there is no backlog and that
they have gone through all the reports
that have been submitted. I am glad,
Sir, that there is no backlog. But if
it was only a question of submitting
a report, I suppose the Tariff Com-
mission can submit all the reports in
one day. I should like to know this in
the matter of automobile industry. I
have gone through their report in
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detail abouc the au.omobile industry
and they have not taken into account
the agreements entered into between
the Indian producers and the fore-
igners regarding the price of parts.
The hon. Minister intervening in the
speech of Dr. Raj Bahadur Gour
pointed out that the Government of
India scrutinised every agreement
that was entered into. I should like
to ask him, in the scrutiny, do they
realise that the price of parts charg-
ed by them is the retail price of
parts? You know, Sir, that, if the
price of all the parts in a motor car
is added, the price of the car will be
double that of the selling price, be-
cause the parts are always sold at
a higher price and the Indian pro-
ducer is supplied with parts at the
retail price rate. I happen to know
in detail about this in the case of
Lambretta scooter. One Indian party
insisted that the price of the parts
should be added to the total price of
the Lambretta scooter and that then
only they would enter into an agree-
ment. Another manufacturer in India
comes forward; they are prepared to
pay them any price for the parts.
The agreement is entered into. The
Government of India sanctions it. The
result is the Lambretta scooter which
costs in TItaley £54—that means
Rs. 720 or even less; it is the selling
price of a Lambretta scooter in Ttaly—
is sold in Indi‘a for Rs. 2,000. It is
natural. They say, “Well, it is the
cost price.” The Tariff Commission
really goes into the details and says,
“Well, this is the cost price of the
manufacturer and we are satisfied that
this is the cost price, and, therefore,
this should be the selling price.”
Then, the hon. Minister comes for-
ward, “Well, the demand is less; the
number of cars sold in the country
is very small and, therefore, the price
goes up.” It is not an economic unit,
'It is not right that you simply go en
increasing the size of a unit to make
it economical. Of course, I agree
with you that, if you have to lower
the economic unit, it is certainly
costlier to produce a car. In the case
of car, the economic unit is 50 cars a
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day and if you go on selling, 15 000
cars a year in our country, it will be
most economical unit. Beyond that,
it is only a duplication of the machi-
nery and the industry will eat into
the economy. rﬂ

So, we want the transport industry
to develop. The Second Five Year
Plan can only succeed if the frans-
port industry develops, because, it is
after all the distribution of goods.
The railways are not able to carry all
the goods and unless we provide road
transport as an alternative, it will not
be possible to carry the goods that are
being manufactured in our country.
Therefore, it is most essential that the
hon. Minister should pay due atten-
tion to the transport industry. We
are all entering into a vicious circle.
By allowing indiscriminate produc-

tion, we are permitting inefficient
units to charge any price. The price
is high. America is concentrating

mostly on Chevrolet and Ford cars.
We do not take those cars. We do
not take to trucks manufactured by
Ford and Chevrolet companies. But
we are entering into agreement with
others. We have got Studebaker
trucks; we have got Dodge trucks;
we have got Fargo trucks., All these
trucks are probably used by two to
three per cent. in America. That
means, we are always going in for
out-dated and outmoded models
manufactured by concerns which are
not popular in America and in the
United Kingdom. We always go in
for such types of units. For instance,
why are we permitting three models
from the Premier Automobiles—Ply-
mouth, Dodge and De Soto? Three
cars are permitted from one unit.

Surr C. P. PARIKH: Stopped.

Surr KISHEN CHAND: Well, last
year, they were manufacturing and
the Studebaker is manufactured there.
Now, the Government of India has at
the last moment realised that the
Chevrolet truck is a very good one
and they have entered into an agree-
ment with the Hindustan Motors for
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the import of Chevrolet truck engines
and they say that, later on, Chevrolet
cars also will be introduced in the
country. 1 am trying to show that
this wavering policy leads to really
inefficiency and higher cost.

I am very satisfied with the Land-
master car., But what is the reason
for bringing out a new model called
‘The Ambassador’ with slight varia-
tions, in the poor country. We will
have to standardise things. Unless
we do it, there is no use and we
should not go on from year to year
on some type of model. Of course,
there are mechanical advances which
really improve the efficiency of a car.
You can certainly go in for them.
But if there are any other outward
improvements, just as a small dent
here or an alteration in the shape
there, that type of improvement adds
to the cost. It is all right in America
where they bring out a model every
year, because they have got to main-
tain their sales. Their production is
millions of cars and every household
has got about three cars. It is zll
right in that country. But we are
also imitating them. We do not
imitate other countries which have
really gone into the question of auto-
mobile industry and which, at a later
stage, have specialised on one parti-
cular model, T do not want to give
the example of Russia. There are
several countries where only one
make of car is produced.

There are certain foreign concerns
who are prepared to give a complete
car made in India, provided they are
given permission for manufacturing
that car.  Sir, the Ford Motor Com-
pany and the Chevrolet Motor Com-
pany offered, in collaboration with
Indian capital to manufacture the
whole car in India. We did not agree
with them. But we gave permission
to the Chrysler group and for Dodge,
De Soto, Plymouth and Studebaker
cars. The result is that the poor tax-
payer has to pay a higher price for
these. . -
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You know, Sir, that the price of a
car similar to the Landmaster in
United Kingdom 1s about £500 That
means Rs 7,000 Our selling price 1s
Rs. 11,200 ex works One hon. Mem-
ber has the ambition that within five
years, we will export cars out of our
country Well, 1t is a very ambitious
pian and I feel that, by simply making
a variety of cars and models, we are
mcreasmg the cost to our consumers
and really stepping the progress of
our country.

Then, Sir, something has been said
about an irrelevant matter, and I
want {0 completely dissociate myself
from any reference to the Republican
Forging Company which seems to
have been started in Andhra Pradesh,
because 1t has a very bad reputation
there, and I do not think the Govern-
meint will take any notice of it

.

(Tvme bell rings.)

Then, Sir, at present the consump-
tion of passenger cars is about 8,000
or 10,000 and the Tariff Commuission
expects that in 1961 the demand for
vassenger cars will go up to 20,000.
Assuming that the consumption wall
go up to 20,000 passenger cars, with
Hindustan, probably later on it may
be Baby Hindustan or Fiat and pos-
<sibly Baby Fiat and the Standard
Vanguard and its baby model, it
means about six cars, and i1f these six
cars plus possibly that jeep, it these
£even types of cars are going to com-
pete for a production programme of
about 20,000 cars, well, it is bound to
be uneconomic. As I pointed out,
Sir, an economic unit is 50 cars a day.
The hon Minister just brings forward
this protection and =appeals to our
sympathy for Indianisation and all
that, and he makes the poor man in
our country, who must use transport,
ray a very high price. I do request
the hon. Minister, as suggested by
another non. Member also, to have
only one make of car. They may
have outside bodies of different

[ RAJYA SABHA ] (Amendment) Bull, 1957 g1g

shapes, but only one engine and one
transmission should be there. If you
specialise 1n one transmission, you
can have half a dozen outside shapes
with fibre or steel bodies, That 1is
the only way of bringing down the
cost. But with the present policy of
the Government and the recommen-
dation of the Tariff Commission I do
not think that even during the next
s1x years we will be able to bring
down the prices of cars.

Surr P. D. HIMATSINGKA (West
Bengal): Mr Deputy Chairman, I
have read very carefully the speech
of the hon Miister delibered in this
connection, and I have a feeling that
the different speakers who have
spoken have all supported the under-
lying feeling or idea in the speech,
but unfortunately Government is not
following the same to 1its logical
sequence or result You will find,
Sir, from the report on the automobile
industry submuitted m 1956  that
throughout, their feeling 1s that it 1s
definitely undesirable to introduce
any more models of passenger cars
or any more units in the industry,
and it will be advisable to reduce the
numbers and to reduce the units if
we really want to reduce the cost of
production As you know, Sir, from
the statements made yesterday, the
number of cars and commercial
vehicles manufactured in 1957 was 31
thousand and odd, and it 1s expected
that by 1960, upto the Second Plan
period, this number will be doubled,
that means about 65 thousand or so,
and if we have all the units fo manu-
facture—the average comes to about
9 to 10 thousand per unit. I am afraid
the overhead expenses will be much
too high to enable any appreciable
reduction to be made in the prices,
and the present prices of cars are
much too high for any average middle
class or even higher middle class
people who cannot afford to pay
them. And therefore unless the
prices can be reduced substantially,
the consumption of cars will not in-
crease, and unless the consumption
increases, the prices will not come
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down. It is more or less a vicious
circle. Therefore the Government

should try to concentrate on efforts,
as has been suggested by my friend,
Mr. Parikh, also, which can reduce
the number of models of vehicles and
passenger cars to as few possible. If
we can reduce the number to one, so
much the better. But if that is not
possible, then let there be two models
or so. But the attempt should be to
reduce the cost and to make them
available at a much less cost than at
present. It is beyond the means of
almost a large number of persons to
go in for a car unless they are ready
to pay a much higher price. That is
one pcint to which I want to  the
draw the attention of the hon. Minis-
ter, because I find from his own state-
ment that the prices have not declin-
ed because of the existence of too
many models. Therefore, the natural
sequence is to reduce the number of
models, reduce the expenses and re-
duce the price. And it should not be
«difficult for our Government to find
out a scheme whereby they can do
.so.

Sir, I also wunderstood the hon.
Minister to say that the highest
indigenous content of Hindustan was
56 per cent. I do not know if he I:as
referring, to the period of the report
cn the automobile industry, but if my
.information be correct, the indigenous
content at the present moment of
Hindustan Ambassador is about 75
per cent.

Sart MANUBHAI SHAH: The latest

is 57 per cent. as I said in my speech
yesterday. T

Surr P. D, HIMATSINGKA: I think
‘Sir, the hon. Minister may have to
" revise his figure, because my informa-
tion, as I gathered it yesterday, was
about 75 per cent. Anyway, the
‘point that I want to make is that
steps should be taken by the Govern-
ment to see that they are able to
reduce the prices of the cars and the
~commercial vehicles by reducing the
mumber of models, because that is the
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only basis that can help the Govern-
ment to reduce the prices. As the
hon. Minister pomnted out, the increase
in the cost of raw materials has been
in some cases up to 40 per cent. and
still the price raised here is about 9
to 10 per cent. But unless the num-
ber of models can be reduced, unless
one unit is enabled to manufacture a
large number of cars and commercial
vehicles, they will not be able to
reduce the prices. Therefore, that is
one submission that I want to make.
What steps are to be taken in this
direction, it is for the Government td
consider. But to my mind it should
not be very difficult for our Govern-
ment, when they are controlling the
whole industry, to take such steps
whereby they can bring about some
sort of a formula for reducing the
number of models and thus decreas-
ing the cost. With these few words,
Sir, T support the Bill.

Surr MANUBHAI SHAH: Mr.
Deputy Chairman, I am very thank-
ful to the hon. House for the generous
support that I find from the speeches
of the hon. Members as far as the
broad policy of the Government with
respect to the automobile industry is
concerned. I am also thankful to
them for the valuable comments that
they have made in constructive direc-
tions as to how this industry, even
though it is protected, could be deve-
loped at a faster rate than hitherto.

One point which has been repeated
by hon. Members and which I would
like to take up first is about the
amalgamation of three units into one
as far as the passenger cars are con-
cerned. My hon. friend, Mr. Chandu-
bhai Parikh, mentioned that in order
to cheapen the cost of production of
the cars in realation to the existing
three models, namely, Hindustan
Ambassador, Fiat 1190 and Standard,
it will be better perhaps to join them
all together and make only one unit.
While intervening, when he was
speaking, I did mention that the

theory of automobile production and
{ motorisation all over the world bhas
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definitely proved that any country
which is in too much hurry to reduce
the price, unless the volume of pro-
duction and the demand in the coun-
try comes to an economic size, has
met with considerable failure. The
example of the Soviet Union is before
us. Even where a totalitarian eco-
nomy was existing and where per-
haps they concentrated only on one
unit or few units, it took them 20
long years or more before they could
stabilise the production of automobile
in that country, and today also it is
doubtful whether the cars manufac-
tured there would be of the same
prices or some lower prices as many
other countries have. In this con-
nection. I may point out that when
the prices are compared, we general-
ly forget that in the United States of
America today 85 million vehicles—
automobiles, passenger cars, trucks,
buses and other things—are manufac-
tured per annum, i.e. about 85 lakhs
a year. Now one day’s production in
the United States equals the entire
annual production of this country.

Mgr. DEPUTY CHAIRMAN: Youcan
continue at 2-30. The House stands
adjourned till 2-30.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half past two of the clock, MR.
DepuTy CHAIRMAN in the Chair.

Surt MANUBHAI SHAH: Sir,Iwas
saying that the production of auto-
mobiles—passenger cars and other
vehicles—in the U.S.A. is of the order
of 85 million per annum. Our
annual production hardly equals just
one day’s production of the U.S.A.
U.S.A. claimg about 75 per cent. of
the world’s production of automobiles.
But even there, they took over two
decades before the automobile indus-
try really came into its own in an
economical manner, and it has been
the experience all over the world, I
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entirely agree with the views men-
tioned by different hon. Members that
we should - proceed with speed. &
would even say that we should per-
haps be in a hurry, but I would cau-
tion that we should not be in haste;
because all haste is not speed, and im
this important industry where we
have to lay the foundations on correct
long-term basis, we have to be
patient. 1 do not mean the patience
of a lazy bone, patience without cir-
cumspection, but patience tempered
with guidance, vigilance and watch.
This is what the Government of India
in the last few years has been doing
in respect of this industry. There-
fore, as I was saying, this idea of
amalgamation has not only cropped
up now but has been mentioned om
the floor of this House and elsewhere
several times in the past years. We
have reduced the number from
almost 36 models to three models of
passenger cars practically. Sir, the
suggestion was that even these three
should be amalgamated. I do hope
that the hon. Members would appre-
ciate that amalgamation will repre-
sent no economy, because th~ machi-
nery of each of them is entirely diffe-
rent. It is not as if we can manufac-
ture more by bringing all of them in
one place or putting the same model
even if the three are retained at
different places under one amalga-
mated management; we cannot manu-
facture the same model there. That
means that the only way is to scrap
any of the two units and run only
one. I would also suggest that in this
matter of passenger cars, there is a
little consumers’ preference also, ands
a little competition should be neces-
sarily brought in. Unless a little
element of competition is there, one
single manufacturer, Howsoever
efficient and howsoever well-guided
by Government and by his owm
efforts, will not be able to produce
satisfactory resuits. Therefore I had
mentioned the example of jeep; it is
only one company and there is no
other producer there. There is no
other producer but it has not been
able to show that much reduction
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either in price or increase in the
volume of the indigenous components.
It is not their fault. They are trying
their best, but the volume of produc-
tion that is required to really produce
a car or a jeep or any commercial
vehicle at an economic price is much
larger than what we need in the next
five or ten years, even if we concen-
trate only on one model. Secondly,
the technology of car production is
also a difficult one, It is not as if it
is like any other light engineering
industry like fans or electrical
motors or sewing machines. Here is
a massive engineering industry where
2 high degree of precision and techno-
logy is involved, and as ¥ said, I
should like to assure the House that
the present policy is designed to see
that we restrict the number to the
existing only three, and there also we
will try and see that the interchange-
ability of parts or what is commonly
known as commonalty of parts is
continuously increased. To this end,
we have recently tried to form an
Automobile Association of India and
we are trying with the collaboration
of the passenger car manufacturers
and the truck manufacturers to bring
about as much interchangeability of
parts as possible even though the
models may be somewhat differTnt.

Then, Sir,

the question came up
regarding how these six manufac-
turers are there. I would, for the

sake of clarification, analyse the posi-
tion. Ashok Leylands is undoubtedly
a manufacturer of automobiles but the
make is a very special type of vehicle
of 5 tons, 6 tons and over. Large
single deck passenger cars and double
deck passenger cars and heavy freight
trucks are what they are manufactur-
ing. There is no other manufacturer
of that variety in the whole country,
and Leylands make nothing else
excepting these. Those hon. Members
who are conversant with the develop-
ment of automobiles know that the
Leylands are one of the best manu-
facturers of these heavy trucks, both
freight and passenger. That is why we
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are concentrating on one model at.
one place looking to the volume that
this country may need in this parti-
cular line in another ten or twenty
years. [

The second manufacturer that has:
been mentioned is that of jeeps, and
there also we have concentrated on
only one unit. Jeep is now a cross-
country vehicle so important in such a
vast country as ours with lack of
roads, jungles, hill tracts and all that,
and that is why we are concentrating.
on that.

|
\

Then, comes the question of trucks.
There, the Tata Mercedez-Benz is the
only manufacturer of diesel trucks,
and the House, I hope, will agree that
they are one of the best models of
diesel trucks produced in this country
or elsewhere. Premiers are making
Dodge and Plymouth vehicles, both
more or less the same, with petrol
engines. One truck we are manufac-
turing with Premiers and another
truck with Tata Mercedez-Benz. So
far as Hindustan Motors are concern-
ed, Studebakers are completely out
and the agreement has been more or
less terminated. They are negotiating
with General Motors for Chevrolet
and Bedford. So far as these trucks are
concerned, we are covering the range
of the medium type between these
three units, one petrol truck and two
diesel trucks; if General Motors do
not come in, only one diesel truck.
1 give this elaborate analysis only to
show that really these six are not
really six but that each one is a
speciality of its own. Only in pas-
senger cars there are these three:
manufacturers. There we hope that
in course of time, the percentage of
indigenous components will increase.
My hon. friend, Mr. Himatsingkna,
said that one of the manufacturers was
claiming 75 per cent. I may humbly
submit that the average of the indi-
genous components, according to our-
latest information, has gone up to 57
per cent. only and it is heartening.
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We have no doubt that not only they
have started the pressing of bodies
and so on, but as I said in my speech,
in course of time these manufactures
will go up to 75 to 80 per cent. 1
should like, without any fear of con-
tradiction, to assure the House, since
.some hon. Members are doubting whe-
ther we will reach this percentage,
that we will certainly reach this per-
centage in the course of the next
three years practically in all the
passenger cars, in the trucks, in the
larger vehicles and in the jeeps. That
is why I had mentioned that such an
-industry has to be seen both in
retrospect and prospect. The historical
background cannot be forgotten that
we were mere assemblers. The
industry in the indigenous senseis only
three or four years old, and if pro-
tection with proper care and vigil-
ance is given, I have no doubt that in
the course of a few years we shall
not only increase the production of
vehicles but double the production of
vehicles, we shall increase the quality
considerably, we shall increase the
indigenous components as much as
claimed by any other country in the
world, and we will be able to gradu~
ally bring down the prices of these
vehicles. Then there was a question
about foreign agreement and Dr. Gour
mentioned it with a great emphasis.
I can assure him and the hon. House
that all agreements are being scru-
tinised by us. It is {rue that in the
past perhaps as the policy was being
evolved, the scrutiny may not have
been as perfect. Gradually we are
improving upon that but as far as the
automobile industry 1is concerned, I
can assure him that there is no handi-
cap. Even the Tariff Commission has
mentioned-—only in a passing way that
too—-that one of the minor handicaps
would be some of the clauses in the
agreement. That I will explain to
the House. Suppose a part has been
made by the Hindustan Motors of the
Morris and the model of Morris in the
UK. or elsewhere changes. Then it is
‘but natural that if the other parts are

-to be supplied by them it will be in
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the fitness of things that the local
manufacturers should get in touch

with them and exchange ideas, whe-
ther the old part will be continued to
be supplied by them or they will have
to take the new part. There also 1
can say that during the last 4 years
no change except in nomenclature—
neither in pattern nor in part nor in
component—has taken place in any
considerable manner. As we go along,
the scrutiny becomes more and more
rigid, more and more of a technical
character at all levels. Even then I
must plead for the indulgence of the
House that after all when we want to
learn technology from other countries,
certain handicaps are totally inevitable
and unavoidable and till such times
as our industry flourishes to its opti-
mum level, all those handicaps to
some extent are bound to remain.

Dr. Gour mentioned about co-ordi-
nation of requirements of different
sections of our country—the Trans-
port Ministry, the Defence and the
State Governments. I can assure him
and if he has gone into the Tariff
Commission report on automobile
industry carefully, as he must have
done, he will see that the totality of
the whole country has been looked
into by them. That is where the
Second Plan target of 20,000 cars, 5,000
jeeps and 40,000 commercial vehicles
as a result of the total requirements
of all types of vehicles in this country,
has been taken. There is close co-
ordination between the Transport
Ministry, the Defence Ministry and the
State Governments in this respect. As
a matter of fact, whenever any foreign
import of State transport is involved
they have got to send them to our
Ministry and the Transport Ministry
and now-a-days we permit only such
models which are likely to be manu-
factured in this country, namely,
Ashok Leyland as far as big passenger
cars are concerned and Tata Merce-
dez-Benz and Plymouth and Dodge as
far as medium type of trucks are con-
cerned. So there is hardly any lack
of co-ordination and we also insist
that even for old models which
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have been in existence, historical-
ly speaking, Dbecause they were
in the past being imported, there
also we ftry to see that repair
and maintenance and spare parts are
manufactured in this country as much
as possible. As a matter of fact, I
was surprised how our hon. friend
mentioned this rather in detail because
I had mentioned in my speech yester-
day—I had given rather, in an elabo-
rate manner, 29 names and I thought
I should not have taken so much time
©0f the House on that but I read out
the names of each ancillary compo-
nent that has been manufactured in
this country. The House will be grati-
fied to know that we insist that these
known manufacturers farm-out, as it
is called, to the feeder industries so
that the ancillary components are
manufactured by small-scale industries
and they gradually become the assem-
blers from the production of the small
units. The Premier Automobiles has
undertaken the programme. The
Hindustan Motors has also undertaken
jt. The Tata Mercedez are also under-
taking the programme and this is the
policy not only with regard fo the
automobile industry but with all such
industries which are in a position to
get decentralised. The Government of
India’s policy has been to farm-out and
decentralise and the bigger units have
to encourage the growth of auxiliary
and ancillary and feeder industries
and feed them with components and
small parts.

There was a mention about capital
structure of the industry. I must
assure my hon. friend Mr. Parikh that
this matter also is engaging our atten-
tion. Some of the figures he quoted
were partially right. Some of the
latest figures are a great improvement
on the balance sheet of last year.
Every firm in the industry should
raise its capital. We are assisting
them also and we are also assisting
them by way of liberal loans as he
desires and I can assure him that as
far as this industry is concerned which
we consider as of very high priority
along with several other industries, at
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no time for lack of any finance, I
think any of them will be rather
allowed to languish because we have
several credit institutions like the
N.ID.C. ILF.C, the State Finance
Corporations etc.,, and Government
also directly is giving loans for equity
participation to different types of
industries, and it is the correct thing,
to see that the capital structure of
all these units really come to the
optimum level where they can really
function in an efficient and economic
manner.

He also expressed the hope that we
shall be exporters of car. I would
very much like to share that optimism
but I would again caution him as I
had done in the earlier part of my
speech today that this is one line
where we must be thankful to
the industry—the country, the Gov-
ernment and to this House—if we can
through care and vigilance, at least
bring up a volume of production
which will make this country as much
self-sufficient as possible and bring up
the quality of the car and the vehicles
to a satisfactory level and bring down
the prices within the reach of the
common masses The matter of export
is always welcome but there are other
lines as I indicated, in which we are
making more headway in that direc-
tion and automobiles perhaps might
take a little longer to reach that parti-
cular ambition or ideal that has been
set before us.

One of the points mentioned was
about the protection—of course it was
not with respect to automobile alone
but was with respect to the general
set up of industries—whether we give
protection in an indiscriminate
manner, whether the glass industry
which has been declared as a protect-
ed industry is being looked into or
not. I can assure that the working of
the Tariff Commission in general has
been always of a comprehensive
nature. Whenever an industry asks
for protection a public enquiry is
held, a thorough enquiry and investi-
gation not only into the profits and
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loss, not only into the capital strue-
ture, not only the technical aspects
of it but into the over-all economy of
that industry and I am quite sure
that many of the hon. Members per-
haps might have shared the advan-
tage or opportunity of appearing
before the Tariff Commission in one
capacity or other and would have
peen witnesses to the thoroughness
with which the Tariff Commission
goes into these industries; particularly
the sheet-glass industry, which he
mentioned, is one industry where the
country is more than self-sufficient
and perhaps we have not even the
utilisation of more than 50 to 60 per
cent. capacity and some of the sheet-
glass, in quality, is the best sheet-glass
in the world and in price we are
gradually bringing them down.

Dr. R. B. GOUR: The point raised
by me was that a major unit in this
sector where the State Government
funds are involved is lying closed
down . ..

Surt MANUBHAI SHAH: I am
aware of that. When some of the
units might have been not properly
managed or controlled particularly,
we cannot immediately revitalise
them but we do make efforts and as
Dr. Gour already knows, the same
was the history in respect of Praga
Tools. It was in some difficulties and
he will be happy and the House will
be happy to know that we did get
into that and has been more or less
taken over and I have no doubt that
during the current year and in the
years to come it will make substantial
profits, reduce the cost of production,
increase production and will give a
good account of itself.

I would not now take much time of
the House. All I can assure is that
the comments of hon. Members and the
observations have been very valuable
and there is a commonness of thinking
on the policy as well as the execution
of this and I would only beseech the
constant vigilance and guidance of

this House and their blessings without '
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which neither the automobile industry
or any other industry or even econo-.
mic development can take place in this-
country. I have no doubt that such
co-operation and blessings will be
coming in an abundant measure as.
we have to go a long way forward
before this country can be really consi-
dered to have industrialised.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the Indian Tariff Act, 1934, as.
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

Mgr. DEPUTY CHAIRMAN: Now we
take up clause by clause considera-
tion of the Bill. There are no amend-
ments.

Clause 2 was added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill

Surr MANUBHAI
move:

SHAH: Sir, I

“That the Bill be returned.”

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill be returned.”

Dr. R. B. GOUR: I am not going
to speak much. Unfortunately I was
not here and I am told that some of
our friends here tried to dissociate
with some of the remarks made by
me. They are at liberty to do 1t
What I feel is I am not interested 1p
this or that party. That is never the
case with Communists. Industrialists
know to what extent we are tnelir
friends. The point is when we are
affording protection to an industry
through our tariff measures, I want
that simultaneously certain other
steps are taken to see that an industry
in the same protected category is not
suffering otherwise. That is the main
contention that I made. 1 said if some
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.concern wants an encouragement, whe-
ther technical, financial or something
to develop the industry, we have to
see that the particular encouragement
is afforded to them. This is one.
Certain  industries are  suffering
because of mismanagement. You have
to take certain other measures to stop
mismanagement. What I want to say
is that a comprehensive approach, an
all-sided approach to the particular
industry that is being given protec-
tion is necessary. That was all I
wanted to drive at. That was what I
said and I think, Sir, the hon. Minis-
ter on that score will not disagree
with me,

SurI P. N. SAPRU (Uttar Pradesh):
Sir, I could not be present at the
second reading of this Bill because it
was beyond my control. I suppose
that everything that I wanted to say
has been said or must have been said
by the speakers who have spoken on
this Bill. What I wanted, Sir, to urge
was that we are paying very heavily
for the protection of this car industry.
“The prices of these cars are very high.
They are not within the reach of the
average man. What we want in this
country is a cheap type of car. I see
no vreason why we should not
encourage the use of more scooters in
this country and an earnest effort
should not be made to see that our
motor cars, scooters and motorettes are
made cheap. These scooters have
speed; they are fairly comfortable; I
see them in Delhi and I wish Ministers
would set an example in this respect
by using scooters and motorettes
soccasionally. Mr. Deputy Chairman
we are not manufacturing any trucks.
At least I have not seen an Indian
manufactured truck. The fact is that
the Hindustan and the Studebaker
‘have a monopoly and I do not think
that it is justice to help this group at
the expense of the consumer or of
the public of this country. Therefore, I
would again emphasise the importance
of making cars available at cheap
prices, at reasonable prices. I would
say that Rs. 2,000, Rs. 3,000, Rs. 4,000
should be the maximum limit for a
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reasonably good car or motorette in
this country.
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Thank you.

Dr. R. P. DUBE: Mr. Deputy Chair-
man, though many of my points are
solved, still I cannot understand why
the cars have gone so dear. I want
the cars to be cheap and let them
produce some decent cars. They are
charging Rs. 12,000 for Hindustan. We
can hardly use it for one year and
then it goes useless. This is what is
happening. The Government wants us
to pay Rs. 12,000 for a car but let us
have something worth Rs. 12,000.
That 1s in their control; they should
see to things. The Company has got
a capital of Rs. 5 crores and now 14
years have gone and they have not
paid a single pie as dividend. The
Minister said that they were now
manufacturing cars. When they were
only assembling, the prices were less.
The prices have now gone up. They
must have some control. I was talk-
ing toaman whoisvery much inter-
ested in that company and he said,
“Give us the monopoly and we will
give you a car for Rs. 2,000 or less.” I
do not know if 1t is a fact, but I must
say, you should have more production
of a particular commodity for making
it cheap. Hon. Minister just said we
have got only one firm which is

making jeeps and still jeeps are
dearer here than in a  foreign
country. Here the labour is cheap;

material is cheap and still when
the product comes out, it is
dearer. I fail to understand this,
There is something wrong; something
wrong with my brain or something
wrong with the manufacturers or
something wrong with the Govern-
ment that they do not see to things
properly; but there is something
definitely wrong somewhere. I stand
to be corrected if I am wrong. The
Minister in his reply may be able to
solve my problem. But thingsareas I
have stated. During the last 14 years
Hindustan Motors have not paid a
single pie as dividend. The price of
a Rs. 10 share is Rs. § now. They are
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eating into the vitals. I really want to
know and let the Minister tell us what
is the reason for it.

Thank you very much.

. Smrt MANUBHAI SHAH: Sir, I
shall not say much. Hon. Member
mentioned about the scooters and he
will be happy to know that already
scooters lambretta are being manu-
factured in this country, and the pro-
duction in six months has been 3,000
scooters and that is a middleclass
man’s vehicle. We are anxious to se€
that more scooters ave weanufactuxed
and prices brought down.

Similarly I can assure the hon.
Member when he said he does not
like to have the monopoly with only
one manufacturer as far as the pas-
senger cars are concerned, that is
what I dilated upon. A little com-
petition is not too much. From 36
models we came down to 3. 1 can
assure him that it is not the intention
to make one man only manufacture
that and then allow him to charge
higher prices.

Dgr. R. B. GOUR: Dr. Dube does not
know that capitalists do not work as
medical men.

Surr MANUBHAI SHAH: When-
ever you have a competitive economy,
not too much competitive in the free
enterprise which kills every initia-
tive, but healthy competition between
manufacturers it does give an ele-
ment of constant vigilance which no
impersonal or what is called remote
control administration can ever exer-
cise.

3 p.M. ' b

Beyond that, it is not the intention
to have too much of competition and
I can assure the hon. Dr. Dube that
we are all for speed. I would repeat
that I would be for even hurry to do
something more but let us not go
with haste because all haste is not
speed and unless patience of a really

'
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vigilant type with watch and constant.
guidance is available, we cannot pro-
duce results in an industry of this
nature. Automobile industry all over
the world has taken time just as the
textile industry has taken in our
country. If you were to see the his-
tory of textile industry of the thirties,.
you would find that it was almost in
doldrums; we were importing cloth
worth about Rs. 65 crores and the-
cloth that we were producing was of
a very inferior type and a very costly
one, Today, because of the fostering
care of the people of this country and
of this House, we find that we are
doie o expurt 1,00 milhon yards of
cloth. Some 30 per cent. of our cloth
is some of the best in the world. Take
the case of sugar. Fourteen years of
continuous protection has come fto
this stage that we find today that we
can even export sugar because we
have competitive prices. We have no
doubt given fostering protection of
this House and vigilant criticism and
constructive criticism of our hon.
Members ...

Dr. R. B. GOUR: I think the hon.
Minister will excuse me for this inter-
ruption. Under the protective wing of
the protection given, monopolies have
grown up even in regard to our tex-
tile industry.

Surr MANUBHAI SHAH: We are
constantly seeing to it that there
does not exist any monopoly or any
cartel of this nature but only compe-~
tition of a healthy nature and that
too in a properly guided manner,
where the industry will have to come
before the House once in three years
or perhaps even earlier and be sub-
ject to the judgment and the direction

that the House is pleased to give
from time to time. I can assure the
hon. Members that we shall take
every care in this regard.

Surr KAILASH BIHAR! LALL
(Bihar): I was interested to hear

the reply to the point raised by Mr.
Sapru that the Minister should set.
an example by using the scooter.
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(Requirement
Surr MANUBHAI SHAH:; Iam used

to using not only the scooter but also

the cycle and I am prepared to use
it again.

Mr. DEPUTY CHAIRMAN: Th
question is: :
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“That the Bill be returned”.

The motion was adopted.

THE PUBLIC EMPLOYMENT (RE-
QUIREMENT AS TO RESIDENCE)
BILL, 1957

Tug MINISTER 1x TtHE MINISTRY
oFr HOME AFFAIRS (SHrr B. N.
Datar): Mr. Deputy Chairman, I beg
to move:

“That the Bill to make in pur-
suance of clause (3) of article 16
of the Constitution special provi-
sions for requirement as to
residence in regard to certain class-
es of public employment in ger-
tain areas and to repeal existing
laws prescribing any such require-
ment, as passed by the Lok
Sabha be taken into consideration.”

Sir, this Bill has been brought for-
ward for purposes of repealing cer-
tamn rules which had the force of law
in certain States which were against
the provisions of the Constitution.
So far as the Constitution is concern-
ed, the House is aware, Sir, that
under article 16 (1) it had been defi-
nitely laid down as a policy that
there ought to be equality of oppor-
tunity for all citizens in all matters,
including those relating to employ-
ment or appointment to an office in
the State. Article 16(2) lays down
that there ought to be no discrimina-
tion on the ground of a number of
circumstances including residence.
Now, so far as the question of resi-
dence was concerned, before the Con-
stitution came into force, there were
a number of provinces, as they were
then called, in which we had these
discriminatory rules, We had cer-
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tain rules which might be roughly
called as laying down residential
qualifications. There were a number
of States in which these rules were:
in force. In some States, it was laid
down that before any such person
could be eligible for service in that
State, he ought to have resided in
that State for at least three years.
In some cases, this period was raised
to higher figures. In one case it was
nearly fifteen years besides some:
further discriminatory provisions, for
example, that he should not continue
to reside in any other State, that he
might or might not have any proper-
ty, therein, etc., etc., etc. All these
things were there before the Con-
stitution was passed and the Con-
stitution had to consider this
question. The Constitution laid
down a very important provisicn
that there should be equality
of opportunity and that there
should be no discrimination at all.
In case there ought to be some such
discrimination, then the power must
vest in the Parliament and not in the
State Legislatures. This is so far as.
the laying down of a very important
provision was concerned. The Con-
stituent Assembly had naturally to:
consider this case because in a num-
ber of States there was such a resi-
dential qualification in force. There-~
fore, it has been stated in article 35
that all these rules and laws in
relation to requirements as to resi-
dence prevalent in different parts of”
India would continue to be in force
whatever the validity of such laws
unti! they were repealed or modified
by Parliament. That was laid down
under article 35. Now, after the
Constitution was passed, the question
had to be considered by the Govern-
ment of India. We asked the
various States as to what their parti-
cular opinion was so far as this ques-
tion was concerned. In the mean-
while, Sir, we had the Report of the
States Reorganisation Commission.
As a result of this Report, as you are-
aware, Sir, the States were reorga-
nised. That Commission dealt with:
this question also and I would in-
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